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ANDI4R.A PRADESH ACTS, ORDINANCES AND 
E1EGULATIBNS Etc., 

The following Act of the Andhra Pradesh Legislative 

Assembly received the assent of tile Governor on the 30th 

January, 2002 and the said asscn: is hercby first published 
an the 1 st February, 2002 in t l i e  AndI~ra Pradesh Gaxtte For 

general informat ion :- 

ACT No. 4 OF 2002. 

AN ACT FURTHER TO AMEND THE WD1.4N TOLLS 

ACT 185 1 IN ITS tlPPLICATlON TO THE STATE OF 
ANDHRA PRADESH. 

Be i t  enacted by the Legislative Assembly of the State 
of Andhra Pradesh in the Fifty-third Year of the Republic of 

India as follows :- 

Shor title 
1. (1) This Act may be called the Indian Tolls (Andhra 

cx~cnl ,d Pradesh Amendment) Act, 2002. 

commencemcnl 
(2) It extends to tIic whole o f  the State of Andhra 

Pradesh. 

(3) It shall.come into force on such dare as the State 

Government may. by notification, apppoint. 

Substicu~ion of 
2. I n  the Indian Toils Act, 185 I (hereinafter referred to 

section 2. as Lhe principal Act), in ~ts application to the State of Andhra 
C c n d  n c r  8 Pradesh, for section 2, the fallowing sections shall be 
of 1851. substituted, namely :- 

"2.  po\rcr ru 

causc Icvy of 

lolls on roads 

and brid~cs 
\vithin cenain 

Tbz State ~overnment may cause such 
rates of to![s, as it thinks fit, to be levied 

upon any road or bridge ~vh ich  has bzen, 

or shall hcreaftcr be, made or repaired 
arcs, a d  ro 

' tppoint  
C G ! ~  cctos, 

C0llx;or's 

partly ar rvhally at tte e ~ p e f i v c b f  &: . 

State Government or any LacaI DO& ~r 

through any agency authorised bj i~ 

r20ansibiljtics, i State Government and may place 'r'n? 
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collection af such tolls under the management of such persons 

as may appear to it proper; and all persons employed id the 
mmagcrnent and collection of such tolls shall he liable to the ' 
same responsibilities as would belong to them if employed in 
the collection of land revenue. 

Roads end 2A (1) A11 sums received by the State 
Bridges Government by way oftolls levied and collected 

under 'section 2 shall be credited to a specific 
fund called "the Bridges and Roads Construction, 
Maintenance and Repair Fund" to be constituted 
fqr his purpose on or after the commencement 

of the Inpiqobl$Andhra -- Pradesh Amendment) Act 2002. 

(2) The amounts credited under sub-section (1) shall-be 
applied for the construction of future kridges and roads and 

maintenance and repairs of bridge's and roads in 
State in such manner as may beprescribed." 

KG. SRANKER, 
Secre~ary to Governmenf, 

Legis!alive Afairs & Justice FAC), 

Lnw Department. 



According to the existing provisions of the lndian Tolls 
Act, 1851 as applicable to the State of Andhra Pradesh, the 

Sta& Government may collect tolls for the purpose of 
c o m c t i o n  of the bridges and roads till the realisation of 
&E expenditure incurred. I t  is now proposed to levy tolls 

even after the realisation of expenditure incurred on the 
r~nshct ion  of the bridges and roads or their repairs so as to 

mdertake the construction of future bridges and roads or 

heir repairs from out of such levy. 

It is  also proposed that the sums collected by the 

G w e m e n t  by way of tolls levied and collected shall be 
c .d i t ed  to a specific find called the "Bridges and Roads 

Comhction, Maintenonce and Repair Fund" to b=: constituted 

Tci the purpose of construction of future bridges and roads 
2sd maintenance and repairs of existing bridges and roads. 

As there is no specific provision in the said Act 

empowering tlie Government to collect such tolls and 
crcotion of the said specific fund, it has been decided to 

amend section 2 of the said Act twitably in its appIication to 

the State of Andhra Pradesh. 

lkis Bill seeks to give effect to the above decision. 

K YWAYARAMA RAO, 

Minister for R o d ,  
Buildings and Ports. 


